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Preamble.

Short title, 
extent and 
commence­
ment.

fur the r to amend  the  Assam E lec tric ity  Duty  Act, 1964.

Wh erea s it is exp edient  fur ther to amend  the Assam Electricity
Assam

Duty A ct, 1964, hereinaf ter  re fer red  to as the  pr inc ipa l Act, in the  m ann er Act
XX X of

herein after a ppe arin g; 1964.

It is hereby  ena cted in the  Fif ty-e igh th Year o f the Republ ic o f 

Ind ia as foll ows :—

1. (1)  Thi s Act may be cal led  the  Assam  Ele ctr icit y Duty (Am end ment)  Act, 

2007.

(2) It s hall  have  the  lik e exte nt as the  pr inc ipa l Act.

(3)  It shall  co me  in to force at once.

Amendment 2. 
of  section 3.

In the  p rincip al Act, in sec tion 3, in sub -section  ( I) , in the  firs t parag raph, 

for the  words  “f ive  pai se” appea ring between the  words  “at the  rate  o f ’ 

and “p er uni t o f ener gy” , the  word s “ ten  pai se”  sha l l be substitu ted.

MOHD.A. HAQUE,
Secretary to  the Government  of Assam, 

Legislative Department, Dispur.
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